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OKR D E R (By circulation)
In this Review prplicetion the a'pplicants have filed a Misc.

’Apphcathﬂ No. 290/00178/2014 for Condonat|on of delay. We have perused

Application. To decide any case on merit always advances cause efjustice
and rather to decide such an application on technical grounds of delay, it

would be better to decide the case on merit. Therefofe, in view of facts

the Misc. Application for condonation of delay in filing the Review.
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narrated in the application, we are allowing the application for condonation

of delay.

2. The Review Application bearing No. 290/00046/2014 has been filed
by the Union of India to review the order passed in OA No. 213/2013 on
27.1.2014 by which the respondents were directed to finalize the inquiry by
passing an appropriate order within 3 months from the date of receipt of the
order and the applicant was directed to file representation for claim of
interest bn leave enJCashment.

3. We have perused the Review Application and the judgment under
review. We do not find any error in the judgment which can be said to be
apparent_ on the face of record. In fact by way of this application, the
:Bplicants have ohalleﬁged the legality of the order on merits, but in our
{dered view, Whilejdecidiﬁg this issue by way of review shall in effect
pLZC}\ the merit of the case, which dces not come within the purview of

Ordér 47 Rule 1 CPC.

Consequently, there appears no need to issue notices on the Review

Application and the same is dismissed by circulation.

5. In view of the order passed in the Review Ap'blication, the Misc.
Application No0.290/00191/2014 braying to stay operation and
execution of the .order passed in the OA has become infructuous and

the same is accordingly dismissed. _ St
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